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CENTRAL ADMINISTRATIVE TRIBUNAL 	
REGISTERED 

BANGPILORE BENCH 

APPLICATION No, 188/87(T) 	COMMERCIAL COMPLEX,(BDA) 
INDIRPINAGAR 

(WP NO, 	12477/85 	 RANGPLORE-560 038. . 	) 

DATED: 	b7 

P1 PP LI CA NT 

Shri Mohan 

TO 

1, Shri Mohan 
Train Light.ning Fitter Gr I 
South Central Railway 
Gadag 
Dist I Oharwád 

2. Shri Sutesh S. Joshi 
Advocate 
15, 3rd Cross 
Nehru Nagar 
Bangalore - 560 001 

Vs 	 RESPONDENTS 
The Sr Divisional Electrical Engr(M), SC Rly, 

/ 	Hubli and another 

The Senior Divisional Electrical 
Engineer (Maintenance) 
South Central Railway 
Hubli 

The Divisional Railway Manager 
South Central Railway 
Hubli 

Shri M. Sreerangaiah 
Railway Advocate 
3 9  S.P. Buildings 
10th Cross, Cubbonp.t Main Road 
Bangalore - 560 002 

SUBJECT: SENDING COPIES OF ORDER. PASSED BY THE 
A 	 BENCH IN APPLICATION NO. 	188/87 

( 

Please find enclosed herewith the cbpy of the Order 

passed by this Tribunal in the above said Application on t'J 	26-5-87 

DEPdTY REGII]JRAR 
(JuDICIkJL) 

EMCL: As above. 



CiTFi\L ADMINI3TkTL\J 	1H 113Lfl1AL 

:3ANUPL0RE 

DATID THLS THE 26TH DAY OF MAY, 1987 

Hon' ble Shri Justice K.S. Putbaswamy, Jice—Chairman 
Present: 	 and 

Hon' ble Shri P. Sriniiasan, Member (A). 

APPLICATION NO. 198/87 

Shri Mohan, 
S/c Laxman Habib, 
aged 2 years, 
Railway Service, 
Train Lightening Fitter Or. I, 

Dist: Dharuad. 	... Applicant. 

(Shri Suresh S. Josh!, Advocate) 

'I. 

1 . Senior Divisional Electrical Engineer 
(Maintenance) South Central Railway, 
H u b ii, 

2. Divisional Railway f1anaer, 
South Central Railway, 
Hub!!. 	 •• Resjondents. 

(Shri M. Sreeranaiah, Advocate) 

This application having come uo for hearing to—day, 

and after hearing 	'Jice—Chairman iiade the 

following. 

U F DE P 

Case called. Applicant and his learned counsel 

are absent. Jo have hoard Shri N. Sreerangaiah for the 

res.onrJents. 

In this tranferred application received from 

the Hin Court of Karnataka under Section 29 of the 

Airninistratjve Tribunals Act, 1935, (the Act) the 
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i
t 	 applicant has challenged Memorandum No.H/P.227/\JI/503 

dated 2.8.1983 (Annexure A) and order No.H/P 227/Vt! 

303 dated 26.8 .1985 (Annexure C) 

In his memorandum dated 2.8 .1983 the Senior 

Divisional Electrical Engineer (M) , South Central 

Railway, Hubli and Disciolinary Authority (DA), had 

proposed to impose the penalty of disniissal from service 

against the aopltcant on the basis of his conviction by 

a criminal court and rejecting his reJrosentations made 

thereto, the DA by his order made on 26.8.1935, had 

dismissed him fron service. The aplicant has urged 

that these were unauthorised and illegal on the ground 

that an appeal  filed Dy him against his conviction and 

sentcnce was nending jefore the appellate court. 

Jhen an aneal is filed entertained and sentence 

is suspenied, eitner in full or in part, the conviction 

and sentence imposed donot cease to be effective and 

disapnear. If that is so, tnen the DA was undoubtedly 

competent to initiate action and impose the punisament 

against the applicant even without holding an enquir'. 

We see no merit in the contention o F the applicant to 

the contrary. From this it follows that this application 

is liable to be dismissed. It tne appeal filed by the 

aplicant before the aoelLate court is decided in his 

favour then it is open to him to approach the DA to 

It 	

revise his order. 


